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Present ¢ Shri P, T. Mathews, Counsel for Appligaﬁigﬂ
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that subsequent to'thg filing of his applicéﬁiqh, the

Delhi Administration has clarified to the Directorate

of Estates, Ministry of Urban Development that the

applicant is eligible for zllotment of accommodation

N ,
from the Government pool, Thereafter the learned counsel

wanted to withdraw the application,

however, file a fresh application,
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The applicant may,
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